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InoN AND STEEL (CONTROL) AMENDMENT

OroEr, 1973 AND MINERAL CONCESSION
(SecoND AMENDMENT) RuLEs, 1973

THE DEPUTY MINISTER®IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to lay
on the Table—

(1) A copy of the Tron and Steel
(Control) Amendment Order.
1973 (Hindi and English
versions) published in Notification
No. SO 214(E) in Gazette of
India dated the 12th April, 1973,
under sub-section (6) of section
3 of the Essential Commodities
Act, 1955, ([Placed in Librarv.
See No. LT-5032/73)

(2) A copy of the Mineral Concession

(Second Amendment) Rules, 1973

(Hindi and English versions)

published in Notification WNo.

GSR 345 in  Gazette of India

dated the 31st March, 1973, under

sub-section (1) of section 28 of
the Mines and Minerals (Regula-

tion and Development) Act, 1957,

[Placed in Library Sce No

LT-5033/73]
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“4(b) Every order made under this

secuon by the Cential Govern-
ment, or by any officer or autho-
rity of the Central Government,
shall be lad before both Houses

of Parliament as soon as may be
after it is made.”

How soon is the question.
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“Power to suspend supplies of scrap:
Notwithstanding anything con-
tained in this Part or in the
conditions governing the acquisi-
tion or disposal of any categories
of scrap, the Controller may, for
reasons to be recorded in writing,
order suspension of further sup-
plies of scrap forthwith to any
person against whom there existed
a credible information, or a
reasonable suspicion, of the con-
travention of any condition laid
down under this Order, or of any
direction issued thereunder.

Note (1) - The provisions of this
clause shall be invoked only as an
interim action in ordei to forestall
turther misutilisation of scrap and
shall be followed with further
action, regard being had to the
circomstances of the case.”
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MR. DEPUTY-SPEAKER : [ do not
know what ruling he wants on this. His
first point is that there has been a long
delay. It is dated 12th April and now it
is the 10th of May, almost a month. There
has been delay. 1 do not know what the
Minister has got to say. To me it appears
a long time.

SHRI SUBODH HANSDA: We have
to pass through so many formalities which
tehe some time.

SHRI PILOO MODY (Godhra) : What
are those formalities ?

MR. DEPUTY-SPEAKER : 1 thin.
he can explain why the delay has occurr-
ed. “As soon as possible” means as soon
as possible. It may be two or three days,
a reasonable time. There should not be
any unduc delay. If the Government
find that they are unable to place the
Order on the Table as soon as possible,
which to me means as soon as possible,
without any delay, then they must come
forward with an explanation giving the
grounds for the delay.

After these Oiders have been placed, it
is for the House to take note of these
Orders.

SHRI MADHU LIMAYE: An Explana-
tory Note should be attached to the
Order.

SHRI H. M. PATEL (Dhandhuka):
What is your ruling on “as soon as possi-
ble" ?

MR. DEPUTY-SPEAKER : “As soon us
possible” means if it is possible even
tomorrow, unless there is some reason
which stands in the way.

MAY 10, 1973
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Now, it has been brought to my notice
that there has been a precedent. 1 will read

out the relevant portion : 1

“All $atutory Rules and Orders re-
quired to be laid before the House
should be lnid as edarly as possible,
‘within a period of 15 days of their
publication in the Official Gazette
if the House is in session and, if
the House is not in session at the
time of publication of such Sta-
tutory Rules and Orders, they
should be laid on the floor of the
House as soon as possible after
the commencement of the mnext
session but, in any case. within 15
days of such commencement.”

Lhere has been a ruling on this.

SHRI H. M. PATEL: The ruling has
been clearly violated.

What is somewhat peculiar in what you
have read just now is that when the House
is not in session, then too the Orders shall
be laid on the Table of the House as svon
as possible. Why not within the first week
of the commencement of the session? Ob-
viously, it must be possible. When the
House is not in session, there is plenty of
time for them The time of 15 days 1
when the House is in session. When the
House is not in session why not within the
first week of the commencement of the
session”

MR. DEPUTY-SPFAKER : What ]
read out is not a ruling. This is from &
Report of the Committee on Subordinate
Legislation. In this case, this outer
limit of 15 days has been exceeded.

SHRI H. M. PATEL: 1 am, therefore,
suggesting now, since the question has
arisen now, that there should be a modi-
fication. In regard to Orders passed, when
the House is mot in session, the copies ot
such Orders should be laid on the Table
of the House within the first week of the
session.
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SHRI INDRAJIT GUPTA (Alopore) :
Even this outer limit of 15 days has been
exceeded,

MR. DEPUTY-SPEAKER :
give ‘an explanation for that.

SHRI MADHU LIMAYE: An Explanu-
tory Note must accompany it.

He has 1o

MR. DEPUTY-SPEAKER :@ About the
second point, that is a suggestion made by
you. 1 cannot off-hand give my ruling on
that, 1 think, attention should be paid to
it.

SHRI MADHU LIMAYF : Please don’t
give an ofi-hand rulmg You may give it
later on.

SHRI S. M. BANFRIEL (kanpui)
In this particular case. Shr1 Subodh Hansda
18 supposed to lay something. Without an
Explanatory Note, should we take it as
laid ?

MR. DEPUTY-SPEAKER : In this case
the Speaker has given the consent and he
has laid it. Obviously, he must also give
an explanation as io why theie was this
delay.

SHRI INDRAHT GUPTA: An Fapla-
natory Note has to accompany that Order

MR. DFPUTY-SPEAKFR : Now, he
can give an Explanatory Note later on.
In this case, an Explanatory Note will
follow. But in future, whenever an outer
limit of 15 days is exceeded, the Govern-
ment must inevitably attach an Explana-
tory Note explamning the delay,

As regards the second point, it is a
suggestion and, as I said, attention should
be paid to it. 1 cannot say anything more
off-hand.

SHR] MADHU LIMAYE: You can
give your ruling later on.

SHRI S. M. BANERJEE: In this case,
you have allowed the Minister to lay it
twice,

VAISAKHA 20, 1895 (SAKA)
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MR. DEPUTY-SPEAKER:
once. That is all.

It is lad

SHRI H. M. PATEL: An Explanatory
Note to which Mr. Madhu Limaye is
drawing your attention is where reusons
have to be given for the Order passed.
That statement should accompany all such
Orders. That is the point on which Mr.
Madhu Limaye wants your ruling. The
other point, of course, is about explanation
for failure to lay it on the Table within
15 days. 1 would request that the Minls-
ter should be required to submit that with-
in a fixed time. We do not want to carry
it on to the next Session. In so far as
this order is concerned, the explanatory
memorandum, explaining why is it that
they have failed to do within 15 days,

* should be submitted early, within a fixed

time . . .

MR. DEPUTY-SPEAKER : Tt will be
given as soon as possible; if possible. even
by tomorrow.

Shri Suhhdev Pinsad

Review and Annual Report of Hindustan
Copper Ltd., 1971-72

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): T beg to
lay on the Table a copy each of the follow-
ing papeis (Hindi and English versions)
under sub-section (1) of Section 619A of
the Companies Act, 1956:—

(i) Review by the Government on the
working of the Hindustan Copper
Limited, for the year 1971-72.

(ii) Annual Report of the Hindustan
Copper  Limited, for the year
1971-72 along with the Audited
Accounts and the comments of
the Comptroller and Auditor-
General therson.

(Placed in Librarv. Seée No. LT-5034/73}

S. M. BANFRIJEE: The Anmual Report
for the year 1971-72 should have been
completed by Maich 1972, and it should



